Closure of Delhi
Univedsity (CA)
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PROF. S. NURUL HASAN: Sir,
the hon. Member has quite rightly
pointed out that the educational sys-
tem should be changed and society
needs a change, 1 wholeheartedly
agree with that.

13.29 hrs.
QUESTION OF PRIVILEGE

ALLEGED AssauLt oN SHrr K. Mano.
HARAN, M.P. AT MADRAS AIRPORT

MR. SPEAKER: About the privi-
lege motion raised yesterday. re-
garding my ruling I tried to go into
the cases in' the past—

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPP-
ING AND TRANSPORT (SHRI RAJ
BAHADUR) Sir, just a word. Be-
cause certain remarks were made
about the bus services—

MR. SPEAKER: He was not asking
that; that you should also be involv-
ed. Later on, you may make a state-
ment. '

SHRI RAJ BAHADUR: Because it
went on record.

MR. SPEAKER: You can make a
statement later on and also give a
considered sfatement, but not on
such a referernce.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Not on the spur of the
moment.

MR. SPEAKER: I have gone into
the old cases. The practice we have
been following in the past is that
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sometimes, when Government depart-
ments, Government servants or some
dignitaries were involved, the House
itself or’ the spot decided it. That
is what happened in the last Lok
Sabha also. In continuation of that,
in the case of persons, departments
or Government servants, employees,
or even some dignitaries, we bave
been following this practice, ncmely,
that we have been referring these
cases to those States or departments,
and then later on, that information
was laid before the House, and then
the House either referred them to the
Privileges Committee or gave its own
decision.

I have also not been able to come
acrosg decisions about private mem-
bers.  Unfortunately we have to
search for information still further:_
what happened in the case of persons
who were not government servants
or police officers? In this case if you
like, we may follow the old precedent
or if you like, we can refer it, be-
cause in this case Mr. Manoharan
has deleted the refer>nce to the
Ministers or Chief Minister or party.
It is, now concerned only with
private individuals, some members of
the public. I saw the motion as re-
drafted by him; still we have to be
very cautious about it. In the case of
Mr. Saha, his identity was mistaken;
the staff and complained of some
person to the railways; the railway
staff detained him for sometime to
establish the identity, which was very
much incorrect, as he showed the
card. We sent it to the Privileges
Committee. In other cases also, we
committed them and got their report.
But in cases where the- Member was
not in the performance of his parlia-
mentary duties but political duties,
that wag not referred to the Pri-
vileges Committee. I leave it to you
to decide whether we could make a
reference to the Government of Tamil
Nadu or be seized of it, bacause there
are ng precedents.

EARTIKA 26, 1804 (SAKA)
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SHRI K. MANOHARAN (Madras
North): May I in the meanwhile sub-
mit, with your permission, that after
I had raised this matter yesterday,
senior leaders like Mr. Vajpayee,
Mr. H. M. Patel and some others have
made some obServationg saying that
it was not in the proper form. Con-
sidering those valuable suggestions,
1 have come forward with a new
motion. Let the House understand
the motion and then you may leave
it to the House to decide,

MR. SPEAKER: I have already said
that the other part is deleted.

SHRI K. MANOHARAN: I shall
read it out. I beg to move that the
following matter of breach of privi-
lege be referred to the Committee
of Privileges for necessary action.

On 15th November, 1872 when I
reached Meenambakkam Airport to
commence my journey to Delhi for
attending the current session of Par-
liament, some 20-30 persons led by
Shri Panchaksharam and Shri Ashai
Muthu came and assaulted me by
strangling my throat and catching my
testicles. The aim was to physically
liquidate me with a view to prevent
me from attenting the Parliament
Sesgion. There is a political motive
behind this. This was a deliberate
attempt to obstruct me from perform-
ing my parliamentary dutles freely
and in accordance with my con-
science. Dispite police forces present
in the Airport they did not come to
my rescue. Those who are responsi-
ble for this assault are guilty of com-
mitting a breach of privilege. I
therefore request this House to take
suitable action against these persons
in the matter.

SHRI H. N. MUKERJEE (Calcutta~-
North-East): Mr. Speaker, I find my
gelf in great difficulty as a Member
of the House and also as a Member
of the Privileges Committee, though
I am in personal sympathy with
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Mr. Manoheran, anid also periraps po-
Htical sympathy. T feel that motion
for reference to the Committee should
involve certain hurmnan individwals. I
am not speaking on behal of the
Committee; the Chairman is there.
¥s the Committee of Privifeges to be
saddled with the duty of investigat-
ing? ¥s it a parliamentary CBI? Un-
less we are 'told who has attracted
the alleged misconidoet, so that oar
arms could extend, I do not know
how we can set. T have the utmost
sympathy with him politically and
personally. But this motion seems to
be so extra-ordinary that I cannot
make head or tail out of it.

SHRI SEZHTYAN (Kumbakonam):
Sir, T am not here to shield
anybody who ig alleged to hdve
assaulted a member of the House.
Whatever may be the political deffe-
rences: or affiliations, each Member
of Purlianfent should Be allowed to
perform Mg parllamentary duties.
Physical violence does mnot have a
place in democracy. Pelitical diffe-
Tences cannot Be setfled by physical
vivlence. I sty this everl for an ordl-
nary citizen. T ureduivocally con-
demn any violenice dsoywhere: Th a
parlismerttary demverticy, only By
debate and' discussion, we try to cofr-
vert otters.  Political convictions
camot be erased or alfgred by amy
violence perpetrited’ By anybody
howscever mmighty ke may Be. Th
2 parllamemtary” democrscy, only par-
Namenrtary mrethods shpuld bBe adopt-
ed d@nd extra-parlipmentary methods
or violence have no place in it.

In this pgrtitular case, becapse it
ihvolves my friend’ Mr. Xanoharan,
what 1 say should not be taken as
biased. What we are smng to do
mow may set a precedent fir the
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Question of 292
Eriviiege
Manoharen hes s1d fHat % to 30
wémbers assadlted Him, WBeaded by
fwo persons whese nmmies he has
mentioned. TWe Privileges Com-
mittee may be ut & loss to find out
who are @re offer persons, unless he
weants ¥y confine it to only those two
persorig.  Therefore, in this case I
feef that the past practice of referring
it to the State Coveramént may be
adeopted and the particulars supplied
By them may be placed before the
House or before the perliamentary
committee, to which I have no objec-
tion. Once again I mske it clear
that I dp not approve of any physical
violence and I am not biased in this
case. I only want a proper procedure
to be followed as was followed on
previous occasions, because this may
tend to become a precedent for the
future.
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SHRI S. M. BANERJEE (Kanpur):
As you have rightly gaid, there are
cases where some police officers or
even journalists were invelved, and
we have directly dealt with them. The
cases of Mr. Madhu Limaye and Mr.
Tridib Choudhuri were there. There
was another Swatantra Member of
Parliament who was manhandled by
police officials. Those officials were
called here and reprimanded. But
in this particular instance, I have all
my sympathieg for Mr, Manoharan.
On behalf of my group, I condemn
the attack on him. Even the Chief
Minister of Tamilnadu has regretted
it. It says:

“Mr. Karunanidhi has regretted
the attempt to attack Mr. Mancha-
ran at the airport. He says, such
undemocratic trends in politics
were deplorable.”

Whether this incident took place
and whether there was an attempt
on hig life, the Committee will have
to ge into it. The Committee will
have to summon and hear ordinary
citiwens. Suppose this Committee
goeg there to find out more people in
addifien to these more than 18 peo-
ple, perhaps some members of the
Ceommittee may be slapped or beaten
and there will be another privilege
motion aguinst those people. How
car the Committee go there and make
investigation? If according to Shri
2443 LS—9
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Manoharan they are hooligans and the
privilege motion is against the
hooligans, to whatever party they
may belong, how can Professor Mu-
kerjee and other members of the
Committee go and investigate into it?
It is something extraordinary. My
suggestion is let the entire House
condemn this incident. That shoyld
be enough. In public life people are
man-handled. In the meorning we
are greeted with flowers and in the
evening we are greeted with some-
thing else. 8o, I would suggest that
we adopt some sort of motion of dis-
approval or condemnation of this in-
cident. I would request Shri Mano-
haran also to realise the implications
of such an investigation by the Pri-
vileges Committee. It will be very
difficul for the Committee to make
an inquiry. If somebody belonging
to the public wants to gain some
prominenrce, he can throw some paper

inte the Chamber.

254

MR. SPEAKER: Here in this case
the Member ig not attending to any
other public duty but trying to attend
to hig parliamentary duty. The sug-
gestion which you have given is a
very dangerous one.

SHRI S. M. BANERJEE: -What
suggestion?

MR. SPEAKER: To ignore this?

SHRI S. M. BANERJEE: I suggest-
ed this to be considered as an oxpe-
rimental measure.

MR. SPEAKER: Tomorsow another
Member may be involved. That is
why I did not want to take a decision
off-hand. I saw the old cases and I
have laid the position before you. I
agree that Shri Manoharan has delet-
ed some partions of the motion on
my suggestion. But I agree with the
suggestion that since the Chief Minis-
ter also expressed regret, why not we
get the information from the State
Government? Then everything would
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[Mr. Speaker] SHRI K. MANOHARAN: That is

be before the House. 1 will ask the
State Government to send the report
in four or five days.

SHRI K. MANOHARAN: So, your
suggestion is that this matter may be
referred to the Chief Minister?

MR. SPEAKER: Get
about the incident.

information

SHRI PILOO MODY (Godhra) Not
from the Chief Minister but from the
State Government.

SHRI K. MANOHARAN: The State
Government embodied by the Chief
Minister. As the person who has
been man-handled, I wish Shri Vaj-
payee to understand the feelings of
a Member of Parliampet who was on
hig way to Delhi to attend the session
and who was man-handled on the
way. I have correctly mentioned the
names of the people who man-handl-
ed me. It is the duty of the Privi-
leges Committee to investigate the
matter and find a solution, instead
of asking the State Government to
do it. I am very happy that the Chief
Minister of Tamil Nadu has rightly
condemned it So, he has himself
admitted that the assault was made
on me. The Chief Minister is not
going to say that there was no assault
at all on Shri Mancharan. So, while
I have got the highest regard for
him, even though he has very much
regretted it, this question hag to be
decided by the House through its
Privileges Committee, and np one
else. I was beaten and man-handled
when 1 wag coming to attend the
session of Parliament. If I do not
get any protection from this House,
where else should I go? If we have no
precedents, I would say that we must
Set up new precedents.

MR. SPEAKER: Did you lodge a
report with the police?

another asgect. Even though g lot
of police pedple were there, they did
not come to my rescue till the com-
motion was over.

SHRI S. M. BANERJEE: That is a
serious matter.

SHRI K. MANOHARAN: Now I
have been man-handled. Tomorrow,
my hon. frlend, Shri Vajpayee, may
be man-handled. It is a serious
matter. When this took place the
entire police were passive spectators;
they were watching the scene. After.
that commotion died down, they came
to me and started consoling me say-
ing, ‘We are very sorry; we did not
know."—this and that. That is why
I request you and I request the entire
House, let us forget party affiliations
and party considerations, let us come
to a conclusion to send it to the Pri-
vileges Committee. I hope, the House
will have no objection to that.

SHRI H. M. PATEL (Dhandhuka):
Sir, the motion that has been moved
names two bersons......

SHRI K. MANOHARAN:
name sg Inany persons.

I can

MR. SPEAKER: Mr. Mancharan,
You have just mentioned two persons
leading a few others.

SHRI K. MANOHARAN: That is
precisely the point. I know alli the
people. They were with me when 1
was in the D.M.K,

SHRI H. M. PATEL: The privilege
motion names two persons leading a
crowd of people. It alsp says that
the police was present at the airport
and took no notice of it. If it is re-
ferred to the Privileges Committee
just as it is, what will the Privileges
Committee do? It will call upon
these two persons to come before them
and give evidence, whatever they have
to say in regard to this matter.  But
the Privileges Committea is bound to
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ask further questions. For that, they
will have no material before them at
all. It seems to me, therefore, appro-
priate,—in spite of the fact that it is
possible that the report may be pre-
judiced, but due weight can be
given to the fact—that the first thing
to be done is—and that will be the
right precedent also—that the State
Government should be asked to in-
vestigate intp this matter and submit
their report. It is for the Privileges
Committee to judge whether it is a
biased report or whether it is a
correct report,

SHRI ATAL BIHARI VAJPAYEE:
The report of the State Government
should come to the House. Then the
house can discuss it and send it to the
Privileges Committee.

MR. SPEAKER: 1 think, we should
stick to one thing. Yesterday, we
said that Mr. Mancharan should de-
lete that portion and then we will
see it. He has done it. Now, in spite
of that, our minds are not very clear
about it. I would also request Mr.
Manoharan to stand by us. He will
not lose anything by it. I will get the
information from the State Govern-
ment and come again before the
House. It does not mean that our
minds are prejudiced. We will deal
with the privilege motion as we deal
with other motions. I will come with
the information before the House. I
thirk, he will accept it. Hence I end
the matter here. He will collect the
information through the Home Minis-
try of Government of India. That is
the normal practice that we have
followed in the past. We will follow
that.

13.50 hrs,
PAPERS LAID ON THE TABLE

INCOME-TAX (3rp Amor.) RuLes

Emercency Risks (Goops) INsum-

ANCE (3rp AMDpDT.) SCHEME ETC. AND
NoTiFICATIONS

THE MINISTER OF STATE IN

KARTIKA 26, 1894 (SAKA)
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THE MINISTRY OF FINANCE

(SHRI K. R. GANESH): I beg to lay
on the Table—

(1) A copy of the Income-tax
(Third Amendment) Rules, 1972
(Hindi and English versions) publish-
ed in Notification No. S.0. 573(E) in
Gazette of India dated the 1st Sep-
tember, 1972, under section 286 of
the Income-tax Act, 1961.

[Placed in Library. See No. LT-3616/
72.]

(2) A copy of the Emergericy Risks
(Goods) Insurance (Third Amend-
ment) Scheme, 1972 (Hindi and Eng-
lish versions) published in Notifica-
tion No. S.0. 588(E) in Gazette of
India dated the TIth September, 1972,
under sub-section (6) of section 5 of
the Emergency Risks (Goods) Insu-
rance Act, 1971. ’

(3) A copy of the Emergency Risks
(Understakings) Insurance (Third
Amendment) Scheme, 1972 (Hindi
and English version) published in
Notification No. S.0. 589(E) in Ga-
zette of India the 11th September,
1972, under sub-section (7) of section
3 of the Emergency Risks (Undertak-
ings) Insurance Act, 1971. [Placed
in Library. See No. LT-3700/72.]

(4) A copy of the Customs and
Central Excise Duties Drawback
(Second Amendment) Rules, 1978,
(Hindi and English versions) *-pub-
lished in Notification No. G.S.R. 1015
in Gazette of India dated the 26th
August, 1972, under section 159 of the
Customs Act, 1962 and section 38 of

the Central Excises and Salt Act,
1944.
(Placed in Library. See No. LT-3714/
72.)

(5) A copy each of the following
Notifications (Hindi and English ver-
gions) under section 38 of the Central
Excises, and Salt Act, 1844:—

(i) The Central Excise (Tenth
Amendment) Rules, 1972
published in Notification No.
GSR. 1319 in Gazette of
India dated the 16th Sep-
tember, 1972.



